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Date: 21 September 2026

To

The Chairperson

Central Board of Direct Taxes ([CBDT)
Department of Revenue, Ministry of Finance

Government of India, New Delhi — 110001

Subject: Representation seeking extension of the due date for furnishing Tax Audit Reports
(TAR) under Section 44AB of the Income-tax Act, 1961, for Assessment Year 2026-27.

Respected Sir/Madam,

The Tax Bar Association, Guwahati, established in 1977, Is one of the premier and oldest professional
bodies of its kind, with more than 450 members comprising Chartered Accountants, Cost
Accountants, Company Secretaries, Advocates and other tax practitioners spread across North East
India. The Association is dedicated to facilitating smooth direct and indirect tax administration,
fostering professional development and bridging the gap between taxpayers and regulatory
authorities. In doing so0, it plays a pivotal role in promoting financial compliance and tax literacy
throughout the region.

We write to bring to your kind attention the severe practical difficulties, systemic constraints and
intense compliance pressures currently faced by taxpayers, Chartered Accountants and tax

practitioners across the country in meeting the impending deadline of 30 September 2026 for
furnishing the Tax Audit Report [TAR).

While the professional community sincerely appreciates the Government's continuing efforts to
streamline direct tax administration, the compliance calendar for the current Assessment Year has
considerably curtailed the time available for preparing quality, accurate audit reports. We therefore

respectfully request your intervention to extend the due date to 31 October 2026, for the following
reasons.

1. Compressed Operational Timeline

Following the structural changes in the compliance calendar, the due date for non-audit business
cases was 31 August. As the same pool of practitioners handles both non-audit returns and
comprehensive statutory tax audits, meaningful work on tax audits could begin only after 1

September. This leaves professionals barely 30 days to complete, cross-verify and upload complex
audit reports,

2. Staggered Release of ITR Utilities and Forms
The statutory online filing utilities and forms were made available an the e-filing portal only after
significant layout changes and material delays: ITR-3 was released on 18 lune, ITR-5 on 7 July and
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Thasking you,

Yours faithdully,
Fiad Tas Bar Asscaiadlon, Guwahat
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